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DER DATED 912-30 

Heard the counsel for ooth sides. 

Mr.R.C.Rath.learfled andiflc counsel for 

the Railways apearing for the ResOfldent5 

uOmitted the following facts with the help 

of the pension calculation sheets and the 

service 000k of the App1icnt.I have also 

perused the same. From the service book 

of the Applicant, i find that the Applicant 

was drawing thepay of ft.l520/.w.e.f. 

1.2.90 and ,1560/- w.e.f. 1.8.90.The 

Applicant retired in FeOruarY,1991.ACCOrdiflcJlY 

the ten months' average pay of the Applicant 

on his r etirement was gorrectly calculated 

to .1551/-.In vie., of the aove, the grievmfl 

of the appliCflt that his j ension has not 

properly 3een calculated does not stand 
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scrutiny of the facts of the case.In the circumstances, 

his other grievances that he was also entitiled higher 

amount of gratuity tireating his last pay drawn as 

.1560/- alAt does not have any leg to stand. 

In view of the facts of the case,I do not see any 

merit in this Original Application which is accordingly 

dispOsed of as infructuous out however,without imOsing 

any cOsts. 
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